7T Tiks CaNIRAL ANIINMISTR.LWIIVE TRIBUNAL
LUCKNOW BXICH, LUCKHNOW

Original &pplication No, 591/92
this the 25th day of april!'2000

HOTY DL M DeCo VERNMAZ MIMBER(J)
FONYSLY M2 A K, MISRA, MEMBZR(A)

liohd, Ahmad, S/o0 3ri Abdur !iehman, aged about 49 yecars, 3/0
Samson Building, Ghasiari Mandi, Lucknou, nresently nosted as
LDivle. Acccunté Officer Gr,I, Irrigation Divis.ion‘II, Lakhimpur
Kheri, |

cee éfmplicant

By Advocate None

Versus.

The Comptroller & Auditor General of India, 3ahadur Shah

Zafar Marg, Wew Delhi,

2e The «ccountant General (A&B) II, TUeiro, Allahabuod,
3. The Senior Dy, fccountant General, (.&a), Office of
the Accountant General (A&E), II, U,F, Allahabad,
4o Sri Shanti Swarup Saxena, Divl, Accounks Officer Gr,I
Minor Irrication Division, Sitapur,
5e Sri Skandji Govil Divl, Accounts Officer Gr.I, .locd
Division, Allahaoad,

o 0o sCSpondents
By dvocate ¢ Sri AKX, Chaturvedi,

QR DJ4R(OAL)

5,C, Verma, Member(J)

By this O.&,., the applicant has claimed prcaotion as
Divisional Accounts USficer Gr.I (in short —e.8,0. r,I) Zra:n
the date :raa which his juniors were pramoted vide order datzad
30,12,88 Teofo 1lo7088 and has prayed for quashing of the
prdzr dated 30,12,88, The applicant has further prayed that
his scniority be restored above his juniors in thz cadre of
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2, The case of the applicant has been cons;dered earlier

in the light of his representation, but the same has been
rejected vide order dated 1,11.,89, However, the apélicant

hes made a subseqgquent representation, The segcnd representation
was also considered and thersafter vide order dated 31,3493
(Amnexure=l to the Counter Reply), the applicant uas granted
promotion to the post 0f D,A,0, Gr,I ue.e.f, his imnmediate
junior was promoted, The a@pplicant was, however, given the
notional ocenefit for pay fixation. In effect, the department
has restored the seniority of the applicant by giving him
promotion to the post of D,A,0, Gr,I w,eef, the date from which
the junior was promoted, The relief claimed in the 0,2, has
»een, therefore, granted by the respondents, The applicant,
however, £filed Rejoinder to thhs Counter repiy, wherein it is
mentioned +that he should have been given the pecuniary
benefity of the »romotion weeesi, 1;7o88° The apnlicant, however,
did not challenge the order dated 31,3,93 to the extent it

3 nrovideg that no notional benefit for pay Iixation. The
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relief clause has also not been amended, Thus, -/hatever relief,

claimed by the applicant in the 0,4, has been subs:antially giver

. Tha . .
by the regponaents.;mdwahatemer relies which hes not been

3, In view of the shove, we o not £ind any merit in the

0.3, and the same is dismissed with no ordsr as +to costs,
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